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Title: Further discussion on the motion for consideration of Bureau of Indian Standards Bill, 2015, moved by Shri Ram Vilas Paswan on the 2nd
December, 2015 (Discussion concluded and Bill Passed).

HON. DEPUTY-SPEAKER: Now, we are taking up Item No. 10, the Bureau of Indian Standards Bill, 2015.

Now, Prof. K.V. Thomas to speak.

PROF. K.\V. THOMAS (ERNAKULAM): Hon. Deputy-Speaker Sir, at the outset, I wish to support this important legislation which has been moved by
Shri Ramvilas Paswan, the hon. Minister of Consumer Affairs, Food and Public Distribution. This legislation extends the formal recognition to the
Bureau of Indian Standards (BIS), as the national standards body so that the BIS can legitimately represent our country in various international
bodies.

I recall that as Minister in charge of the Department of Consumer Affairs in 2013 I had the privilege to move almost the same Bill in this House, and
then it was sent to the Parliamentary Committee for further examination. Now, the new Government has come, the new Parliament has come. Shri
Paswan has gone thoroughly into this Bill and with only a few supplementary, I wish to wholeheartedly support the Bill.

The proposed Bill is a fitting tribute to our former Prime Minister, Shri Rajiv Gandhi because the Consumers Protection Act, 1986 and the Bureau of
Indian Standards Act, 1986 are his contribution. Now, bringing this legislation today, Shri Ram Vilas Paswan is actually congratulating Shri Rajiv
Gandhi for the imaginative legislations - the Consumers Protection Act, 1986 and the Bureau of Indian Standards Act, 1986.

The salient features of the proposed legislation infer alia seeks to provide for establishment of the BIS as national standards body of India to
empower the Central Government to authorise any other agency having necessary accreditation for the purpose of conformity assessment against
Indian standards; to enable the Government again to bring more products, systems and services under the ambit of standardisation; to provide for
compounding of offences, and also to make certain offences cognizable, to prevent misuse of standard mark, etc.

As in the introduction, the hon. Minister said that this isone of the landmark legislations where not only the Government bodies but also other
organizations and even self-certification is being allowed to fix the standards.

No doubt, the Bill has dealt with all vital issues comprehensive. But I would like the hon. Minister to give a fresh look into the following aspects of
the Bill.

Sub-section 1 of Section 3 establishes BIS as a national body for the purpose of the provisions of the Act. However, there is no express provision for
establishment of Governing Council which shall consist of the Bureau and other Members. Sub-section 3 of Section 3 needs certain clarity in defining
the constitution of the Bureau and the Governing Council.

Sub-section 3(e) of Section 3 empowers the Central Government to appoint such number of other persons representing Government, industries,
scientific and research institutions, consumers, etc. there should be a cap on the total number of Members so appointed by the Government. It is not
desirable to give discretion to the Government to fix the total number of Members since this amounts to excessive delegation.

The Act itself should fix the maximum number of members in the Council. It is also not clear whether the Governing Council is a permanent body or
subject to dissolution and if so, the circumstances thereof.

Similarly, Clause 5 of the Bill gives unbridled powers to the Executive to constitute any number of committees for any purpose. This is again
excessive and undefined delegation. There should be a cap on the number of committees to be established. The total number of committees that
can be constituted should be specified in the Act itself.

Clause 34 of the Bill provides that any person aggrieved by an order made under Sections 13,14,17 and 33 can prefer an appeal to the Director
General, BIS. However, it is seen that all such aforesaid decisions against which appeals have been proposed were authorised to be taken only by
the Director General, BIS. In other words, DG, BIS has been authorised to decide the issues in original and also the appeals on such decisions taken
by him. This negates the very principle of jurisprudence that no person can sit on judgement on his own decision. It is desirable that the appellate
powers are vested with the Executive Committee.

Sub-clause 3 of Clause 34 provides that every appeal made under Clause 34 shall be accompanied by such fees as may be prescribed. Levy of fees
for preferring appeal is unfair and is not customer friendly. The provision of levy of fee for appeal should be deleted.

Clause 20 in Chapter 4 of the Bill envisages constitution of a fund called "Bureau of Indian Standards Fund" in which all grants and loans made to the
Bureau by the Central Government, all fees, charges and fines received and all sums received from such other sources as decided by the Central
Government should be credited. It has also been stipulated that the fund would be used towards the salary, allowances and other remuneration of
the members, officers and other employees of the Bureau, expenses of the Bureau in the discharge of its functions and the amount of fine received
to be used specifically for consumer awareness, consumer protection and promotion of quality of goods, articles, processes, system and services in
the country. In other words, the receipts and payments made out of the BIS Fund are not brought under the budgetary process since these have
been kept outside the Consolidated Fund of India. I understand that the extant orders of the Ministry of Finance and the Ministry of Law stipulate
that all funds received by any institution — be it autonomous or otherwise — are primarily public money and all such money received by and on behalf
of such institutions would be part of the Consolidated Fund of India. The expenditure from such funds can be only through appropriations approved
by Lok Sabha. No receipt of money or no expenditure can escape the scrutiny by Parliament.

These are some of the suggestions I would like to give to the hon. Minister. Now, I would also like to mention some of the salient features of the



Consumer Protection Act in our country. We are one among the nations which is above even many of the developed nations on consumer protection.

Our motto is 'consumer is God'. India is one among the few countries which has a slogan for the consumer protection: 'Jago Grahak Jago',
that is, wake up the consumers. We have got a number of legislations. For example, yesterday the hon. Minister said hallmarking. It is one of the
landmark provisions. We have made the BIS. This is not done by the Government agencies alone; there are other agencies. There is a self-
certification which has been found to be accepted by the international bodies.

India is one of the countries where drinking water is being standardised. Weights and measures are being standardised. Even biscuits, soaps etc. are
being standardised. The contribution of Rajiv Gandhi in bringing this legislation in 1986 has a far-reaching effect. Even service has been
standardised.

I would also like to bring to the attention of the hon. House and the hon. Minister that there are two issues which we have to handle. One is this.
When I was handling this Ministry, we constituted two Committees. One is about the misguiding advertisements which are cheating the consumers.
The advertisements of health foods are coming in the newspapers. I think the advertisements of health foods have come to a stage that even the
mother are switching over from breast feeding to ready-made food. So, this is something where we have to be serious.

Then the advertisements come regarding the cosmetic items that if you use a particular hair oil, your hair will grow well,
HON. DEPUTY SPEAKER: Prof. Thomas, a lot of advertisements are being given of ayurvedic products.

PROF. K.V. THOMAS: People are being cheated. We had constituted another Committee regarding wastage of food. India is such a country that, on
the one side, there are very wealth people. They have got enormous food. Food is being wasted. Even in marriages, in functions the wastage of food
is there more than 70 per cent. In a State like Kerala, we feel pained. We had a story a few weeks back that in Wayanad district, an entire family
depends on the food they get from the mid-day meal. If the schools are in holidays, the entire family is in starvation. So, this is the situation. We also
find that in States like Kerala, the marriages are conducted like festivals. Huge wastage of food is taking place in the country. A large section of
people in the county do not have food for even one time. So, I think, these are some of the issues. We had a Committee; the proceedings are before
you.

So, these issues should be followed up. Anyhow, before I conclude, you have a big task ahead and we will support you on all efforts which are for the
growth of the country. With these words, once again, I support this Bill.
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SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Hon. Chairperson, Sir, I thank the hon. Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi
Amma for enabling me to part in the discussion on the Bureau of Indian Standards Bill, 2015.

The Bill seeks to provide for a National Standards Body. Moreover, the Bill will enable the Union Government to bring more products, systems and
services under the ambit of standardization.

The Bill will enable mandatory hallmarking of precious gold metals besides preventing misuse of standard mark. The Bill further seeks to repeal the
Bureau of Indian Standards Act, 1986, that is, Act 63 of 1986.

BIS has already been representing India in various international bodies and has formulated over 19,300 standards for about 9,500 products and
services under 16 categories.

Sale of precious spurious and substandard articles is an alarming issue. It concerns the safety and the health of the consumers at large. So,
we should ensure standardization to be mandatory for each and every item sold. Non-standard electrical and electronic items, be it Chinese or local
products, stresses the need for a comprehensive legislation.

It is learnt that there are mandatory standards for only 122 categories of items as per the Industrial Development Regulation Act. It is not just
imported items, but even many of our domestic products are sold without complying with any standard.

International trade agreements give full freedom to any country to make standards for goods. So, we should make certain standards mandatory for
manufacturers.

In Europe, there is 100 per cent compliance for standards. I hope that India will gradually move towards that direction. A large number of items and
services are to be covered under one go. If standardization is made mandatory, then the Government may also opt for self-certification by the
manufacturers. The manufacturers can get their products tested through Government approved laboratories or test centres before self-certification.
There can also be a comprehensive mechanism to get all information relating to standards like energy efficient, child friendly and environment
friendly.

Without having a certificate or license from the Bureau of Indian Standards, no person can make a public claim through advertisements of his goods
conforming to an Indian standard. Any person who contravenes this provision, shall be punishable with imprisonment.

Three more aspects, which are pertinent in the current Bill are: 1) mandatory hallmarking for all precious metal articles; 2) prevention of misuse of
standard mark; and 3) 'mandatory recall' of non-standard items and compensating the consumers.

The Bureau of Indian Standards has made it mandatory to emboss a hallmark on all standardized gold jewellery, which is called BIS hallmarked
jewellery. This protects the consumers.

Nowadays, the gold ornaments are made in advanced machines, and nothing really goes waste. However this tradition of calculating wastage
continues and this is expressed in terms of percentage, which is charged from the customers. The wastage charges typically vary from 10 per cent
to 18 per cent, and in most shops, it is 18 per cent. There should be some uniform procedures for ensuring fair practice in gold trade.

Section 18 makes obligatory provision for the license holder to display the making and labelling requirements of the product. There are 16 broad
categories including textiles, packaged water, food items etc. If anyone wants to add a new category to the current list, he can apply for it. It covers
S0 many areas to avoid substandard products.

To ensure quality and safety to the consumers, our policies are well-formulated in painstaking detail and well-intentioned. Therefore, the BIS should
do away with the voluntary scheme and make it mandatory for all the products to conform to basic quality standards.

For now, the consumers must look for the ISI mark while buying products. As you can see, granting of license to use is quite stringent. Generally, the
product certification scheme is voluntary in nature. However on consideration of health and safety of the consumers, ISI mark has been made
compulsory by the Government for a number of products.

Compulsory use of standard mark has been directed by the Union Government under Section 16 of the current legislation for products covered under
the scheduled industry. The Government should come forward to expand the list of products beyond the scheduled industry.

The data available with the Bureau of Indian Standards shows that over 60 per cent of the recently registered products are 'made in China'. This



highlights the eagerness of Chinese manufacturers to enhance their processes and meet Indian standards to take into our rapidly growing markets.

But there are a vast majority of goods from electricity bulbs and thermometers to Ganesha and Laxmi idols where the Government is yet to have
domestic standards, resulting in unregulated entry of Chinese products. This is reflected in the growing trade deficit.

International trade rules stipulate that standards for imported goods need to be the same as those for local manufacturers. There is a need to have
standardisation of service sector such as education, ICT, Tourism, retail and logistics to help India.

The current legislation also has provisions to provide recall, including liability of products bearing the standard mark but not conforming to relevant
Indian Standards. Section 31 ensures that the license holder is liable for the injury caused by the non-conforming goods.

As per the statistics provided by BIS through an RTI application from 2001 to 2008, only 815 cases were filed by BIS in courts against those who
used false ISI mark on products.

This data furnished by BIS itself is very disturbing. Moreover, filling and pursuing of single complaint case under BIS Act costs about rupees one lakh
and about two to three years litigation. Undoubtedly, the BIS Act lacks teeth.

Enforcement machinery of BIS is not very satisfactory. The judicial process and pendency of cases are something not to cheer about. Hence, BIS
should be given complete prosecution powers to act on every item.

In Mumbai, recently within a span of three days, 6438 bikers were fined rupees two hundred each for wearing helmets without ISI logos. Reports of
helmets breaking are common, over 85 per cent of them are claimed to be of sub-standard quality in spite of being under mandatory ISI certification.

Hon. Chairperson, Sir, as we are discussing about the standardisation, quality assurance of goods and services in the country, I want to mention
here that even the bottled water is still not safe for human consumption. The State Government of Tamil Nadu headed by our hon. Puratchi Thalaivi
Amma is the pioneer and forefront in implementing various schemes for the welfare of common people's social, health and economic status and to
maintain standardisation of goods.

I want to mention some of the schemes being implemented in Tamil Nadu and getting full support of the people from all walks of life. The first and
the best among the scheme is the cheap and best, very hygienic 'Amma Kutineer' (bottled mineral water) is being supplied at rupees ten in bus
terminals and even in the long distance express buses.

Hon. Chairperson, Sir, I want to point out that the same water bottle is being sold in Railway Stations as 'Rail Neer' at rupees fifteen and in open
market at rupees twenty all over India. But in Tamil Nady, it is sold only for rupees ten.

The second scheme is '"Amma Unavakam' (Amma Tiffin Centre) is selling very hygienic food of idli at rupee one with Sambar and Chutney. The same
idliis selling in the hotel at Rs.10 per piece. I want to mention here that the Central team visited Chennai recently to assess the damage caused by
the heavy incessant rain. The team members also tasted the food in Amma Unavagam and appreciated the scheme.

The third one is ‘Amma Medical Shop' which is selling medicines at 15 per cent rebate to the patients without any restrictions of income groups. This
operation will help to eradicate fake medicines being sold to the customers.

The fourth one is '"Amma Salt'. It is selling iodized salt at a rate less than the open market rate.

The fifth one is '"Amma Vegetable Market' which is selling green vegetables at the cheapest rate because the Government is procuring all the fresh
green vegetables from the farmers directly and selling it to the people without any profit.

The sixth one is '‘Amma Cement'. Under this scheme, cement is sold at a very cheap rate of Rs.190 per bag containing 50 kilograms to the people to
construct house through which the dreams of many poor people have been fulfilled.

Hon. Chairperson, all these schemes are being implemented to maintain standardization and quality of the products at the cheapest rate and also to
safeguard the people from buying fake products.

This is the theme of this Bill. So, I quoted all these programmes which are going on in Tamil Nadu and these may be followed all throughout the
country.

HON. CHAIRPERSON: Please conclude.

SHRI A. ANWHAR RAAJHAA: Sir, I will conclude. The kind of standards that exist in the country, the huge infrastructure that is employed for testing,
inspection and enforcement activities--all come at a cost that has to be borne by the consumer directly or indirectly. So we need to find out if the
consumers' money is being used efficiently.

I hope the Bill, when enacted, will definitely promote harmonious development of the activities of standardization, making and quality certification of
goods and services. Let the Bureau of Indian Standards rise up to the occasion with full vigour in setting standards.

Hon. Chairperson, Sir, I wholeheartedly support the Bill moved by our hon. Minister Shri Ram Vilas Paswan and I conclude by thanking the Chair.
Thank you.

DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Respected Chairman Sir, thank you very much for allowing me to speak on this Bureau of
Indian Standard Bill, 2015.

I think all of us are supporting the Bill and thanking the Government of India for bringing this Bill which is actually rather an extension, with a few



amendments, of the Bureau of Indian Standards Act, 1986. It is coming with more authentication, more extension of the products, vision, penalties,
etc.

The BIS is a body which determines the Indian standards and also it harmonizes the national standards with authentic international standards. This
Bill is trying to include even the services also. I think, by standardizing the product processes, this Bill will be helpful to the consumers. It will be
consumer friendly. Not only will it help the consumers but also it will be helpful for the business transactions. Also, it will help, if the standards are
more or less on par with the international standards, authenticate export and import of Indian materials and business.

16.00 h

The main functions of BIS are standardisation, formalisation, certification, granting licence to use trademarks on the products and processes
under licence and to take delineate actions against the defaulters. The Bureau of Indian Standards set standards for different products. Most of the
standards applicable are voluntary as some of my colleagues have already mentioned.

According to the Government officials, this is in contrast to the global preview where obtaining standards is mandatory for any business or any
consumer product. In India there are only 122 products for which there are mandatory standards. This list includes goods ranging from cement, steel
products and household electrical goods and is set to be widened.

16.02 hours (Shri Hukmdeo Narayan Yadav in the Chair)

Our standard regime is still in a nascent stage of development. The awareness and adoption of standardisation is very low. Indian exports face many
difficulties and products have been barred on grounds of meeting mandatory standards. Such situations crop up in discerning markets like US, Europe
and Japan. So far BIS has formulated 19300 standards in different areas for standardisation of 9500 products and services. But so far around 400
products have been identified only across different segments for which Government is planning to set up planning and safety standards. This shows
that we have to go far more ahead.

The new regulation is to repeal the earlier Act. The BIS Bill, 2015 seeks to provide a path to achieve the following objectives. Its first objective is to
set up the BIS as the national standards statutory body. This is being done for the first time. Originally, in 1947 there was an Indian Standards
Institution which was the body to deal with standardisation. But it was only an informal body. Then, a Bill in this regard came in 1986 which truly
placed the bureau as a statutory body and it extended its range up to goods. Previously, it was for materials and processes only. At present, it is
being extended to the services and systems.

My hon. colleague, Mr. Thomas has already spoken about the formation of this body which will include a Governing Council and the Executive Body.
It will consist of Director, Executive Members, Government officials and State Ministers. As this is the question of standardisation, I would suggest
that we should include in it some experts from different fields. They may not be the part of Governing Council but they can be there in the Executive
Body.

Many of us have said that it is very good that we are extending the Bill up to the 'services'. There are different kinds of services. For example,
medical service may include hospital service with medial professional service and medical hospital service. It could be education, restaurant and so
on. I do not know how this vast task could be done by the Bureau. The term 'services' is not clearly defined. What sort of service will be covered and
up to what standardisation is to be done and who is going to standardise it. It is not clearly defined.

It enables the Government of India to bring mandatory certifications regime such as article process or service considered vital from the viewpoint of
health, safety, environment, prevention of deceptive practices, and establishment of peace and security for the consumer as well as the
businesspersons. This will assist consumer to receive ISI certified products and prevent import of below par products. There will be multiple types of
simplified conformity assessment schemes. It is good that the persons, who are selling the products, can themselves come and get it certified from
the certifying authority. There will be self-declaration of conformity against any standard to give multiple simplified options to manufacturers for
standard adherence. It is kept keeping in view probably that more number of manufacturers will come for certification.

This Bill will enable the Centre to appoint any authority alongside BIS for verifying conformity of products and services. It says 'any authority', but it
has not clearly defined what sort of authority will be there and what its formation will be with respect to each item.

This will also enable the Government of India to implement mandatory hallmarking of precious metal articles, namely, gold, platinum etc.
Here, I would like to bring to the attention of the hon. Minister that there are other metals like iron, brass and steel which are very important for the
consumers in the sense that substandard use of these metals may lead to disasters like damage and collapse of a bridge and many other hazards
relating to construction field. In this era where we are facing natural calamities like earthquakes, cyclones and floods, we need more of solid
materials to save the human lives.

It has not specified the accreditation process for checking laboratories. It should have been clearly stated in the Bill. Anyway, this Bill is quite good.

The last thing I want to say is that some report has already expressed the apprehension whether BIS at this moment is ready to take the challenge
of this

vast task. The WGC study said that the BIS lacks adequate resources for testing, monitoring and enforcement.
Keeping those things in mind, I would request the Government to pass the Bill.

Anyway, I am supporting the Bill. Thank you.



off ¥eflog oz Ston (areniz) & wsmufer Sff, I MU towale @I & @6 uel Y31 @Fl aliv el 35S 2015 e uz 961 A6t @1 Jitest e Sin this is a historic
Bill. Once this Bill is passed and implemented in letter and spirit, it is going to positively contribute to the interest of the consumers in our country.
Hence, I say that this Bill is historic. I stand here to support the Bill.

a1 st dise 31 aal 9% o arden) we did] St @1 JAge 3 avpo o) Ioaiol v sl ard el #ff) 330t dise 3 # are] w¥en| Iorw! abel A o0 [ g2 A afewn e
amen em This was a point that the hon. Minister made yesterday on the floor of the House.

There is a company called the Bharat Heavy Electrical Limited (BHEL). It is a public sector company. It is a Navratna company, and all Indians are
proud of such public sector companies like BHEL. BHEL had just reported the first quarterly result for the current financial year. 321 faree 3 @en foraen?
The profitability of the company has gone down by 82 per cent. 82 yfeisret @1 yifse ae arm What are the reasons? Of course, there are many reasons,
but one of the primary reasons is that the Chinese companies who are black listed in China are dumping their products in our country and posing a
challenge to those companies who are producing quality products in our country. This is a challenge and this is what the hon. Minister was making a
mention of.

I will give another example regarding a sample test by the Department of Agriculture. The Department of Agriculture has collected some 20,600
samples and out of that 3,800 samples contained pesticide residue and 1,180 of those contained such pesticide residue that are not permitted to be
used in our country. This is the quality of products, which we are eating day in and day out.

I will give another example. arr a5t it wazmd dan &, we all know that almost 18-20 per cent of our tea that is getting produced in our country used to
be exported out of India. Now, the figure has come down to 10-12 per cent. What is the issue? The issue is quality has gone down, and we are not
able to reach that quality.

I will give the last example of how we are suffering regarding the hallmarking of gold jewellery, which several speakers have already spoken about.
D A Gt A uert atofl arfdu R sany Jor A Sienfder siiw ses sdadt 15 amer usd arer g off In July this year, none other than the World Gold Council, has
come up with a Report s éf¥ar 3 eemarer 30 yftiert alies sdcrdt B eranfdbor axfl 3 o1 9 Ave w1 ales Ja 2 &, o1 22 e @1 Aa 2 &, O 14 Bae o1 Ja 3
&) But the poor consumer is paying for 22 carat even if he is getting 9 carat. This is the problem. Hence, this particular Bill is going to address that
issue,

Today, as per the Industrial Development Regulation Act, only 122 categories of items are coming under the purview of BIS. But with this Bill, the
good part is that, all the products, services and processes that are going to be sold in our country are going to be within the purview of this new
legislation. Hence, it is a historic Bill because it is going to positively affect all of us.

But this Bill comes with a couple of concerns. I have got five key concerns, which I would like to place for consideration of the Government and the
hon. Minister. The first one is this. Who is going to be in the Board that is going to be constituted? How can we ensure that the Board works without
fear or favour and does not become another wing of the Government of India? I am saying this because there is a possibility of coming under fear
and favour. Why cannot we have an independent Board for such an important subject, which the country is going to legislate?

Secondly, on what basis you are going to fix standard? There are "n" numbers of goods, services and processes which are going to come up. Are we
all equipped to do it? Do we have the ability as of now and resources as of now to take up this humongous task? Are we prepared to do it? It is a
very key issue, which we cannot afford to forget. Once we forget, the interest of the consumers will suffer.

Thirdly, where are our testing laboratories? Who is going to man all those laboratories? Do we have the required manpower to man all the testing
laboratories and have specifications for the standardization, which we are talking about today?

The fourth point is regarding self-certification. Our hon. Member from Bihar, Dr. Jaiswal, who was here, had made a mention about what is

happening in Bihar. This must be happening in many parts of the country. The self-certification in India has unfortunately not worked. We appreciate

the Government's move that in 80 per cent of the cases, across the globe, it is happening on self-certification, but it has not worked in India. So,
what are the checks and balances we have got in the system to take this into account because the consumer again should not pay the price? Are we
equipped or are we ready to address that?

The last point is, coming back to the issue of exports again, what standards we are going to make with regard to the international standards. When
we say that we will have a standard for the imported goods, what are the standards we are going to follow? International standards have got many
things — we have got the American standard; we have got the European standard; and we have got many other standards. So, what are those
standards which we are going to have because the international trade agreement very explicitly says that a country can have its own standards, but
the standards have to be one and the same for the imported product and for the domestic product?

In the light of the above, while I support the Bill, I request the Government and the hon. Minister to take cognizance of all the concerns which are of
very, very serious nature before passing the Bill, and take care of the concerns of the consumers of our country. Thank you.

SHRI JAYADEV GALLA (GUNTUR): I thank you, Sir for giving me an opportunity to speak on the BIS Bill which is proposed to replace the existing
1986 Act. This is a very important Bill. If India has to become a global economic superpower, standards are an extremely important subject, and we
cannot become a global economic superpower without passing such type of bills. It is also very important from the point of ease of doing business
and our Make in India initiative. It is good that the Bill proposes to widen the scope and bring in more products under standards regime and end the
Inspector Raj, which is a positive sign. It also aims to prescribe, through the proposed legislation, standards for services and processes under its
ambit for the very first time. Mandatory certification regime of an article, process or service is necessary from the point of view of health, safety,
environment, prevention of deceptive practices, security, etc. So, I welcome this Bill.

I hope that it contributes to improve the ease of doing business in the country. It is a good sign that the Bill is allowing multiple types of simplified



conformity assessment schemes, including self-certification and market surveillance, instead of inspectors visiting factories, thereby ending the
Inspector Raj on standards. Apart from this, the Bill also proposes to recall products even if these were ISI marked but not conforming to relevant
Indian standards. The other positive aspect of this Bill is that it allows foreign and Indian entities other than the Bureau to be recognized as the
standardizing authority. This is done to create an investor-friendly regulatory framework which is in tune with global standards along with protecting
the consumer.

But the problem with the Bill is that it seeks to place several activities into a single place which is not an international practice and nowhere in the
world had National Standards Body been utilized the way we do in India because it is doing regulatory work, market surveillance, registration, etc.
So, I suggest for consideration of the hon. Minister to allow BIS to primarily focus only on certification and standardization.

Coming to definitions clause, I did not find any definition of 'certification' or 'accreditation'. I request that the terms may also be defined as accepted
internationally to avoid any disputes in future. Sir, BIS has prepared a standard IS/ISO/IEC 17000:2004 which contains definitions on 'review' and
'attestation'. So, in the same way, 'certification’ and 'accreditation' may also be defined.

Now, I will come to clause 7 of the Bill which deals with the appointment of Director General. Sit, BIS is a fully autonomous body not financed by the
Central Government. Clause 7 (3) indicates that the Central Government will appoint Director General, which is not advisable. It amounts to
interference in the affairs of an autonomous organization. Secondly, BIS is a scientific and technical organization and needs a scientist or a technical
person to head it. Under the earlier NDA Government, a Committee under Shri Sharad Pawar Ji recommended that BIS should be headed by an
eminent scientist. The Government accepted this recommendation, but has not implemented it. So, I request for better maintenance of standards,
BIS should be headed by a scientist.

Now, under clause 9(2)(f), the Bill proposes direct accreditation by BIS which is in direct conflict of interest. I am saying, conflict of interest because
BIS itself is a conformity assessment body for testing or certification service or standard setting service. So, how can it accredit other similar bodies?
It is a conflict of interest in the activity of accreditation and when this work is being done by National Accreditation Board for Certification Bodies in
Quality Council of India and BIS itself has been accredited by an Accreditation Body for its Management System Certification Scheme, how can BIS
accredit other bodies? This is clear conflict of interest and needs to be removed.

The Bill is a consumer-friendly and helps in stopping unfair and unscrupulous trade practices, because the existing Bill lacks legal power to prosecute
the unfair people. It is a good move. Also, I would suggest that somehow we also need to align this with the Advertising Standard Council of India.
Many times, I have seen in the country where various manufacturers are making certain claims about products and services that do not hold true
and how can they hold people accountable and how can it be aligned with the BIS and other bodies, that is something that needs to be studied.

Hon. Minister is aware that for the last so many years, the Government is not financially supporting the BIS and the BIS itself is surviving on its own.
Now, the Bill proposes to give more autonomy to the BIS. It is a welcome step. But mentioning ' prior approval of the Government' for doing such
and such thing by the BIS cripples the BIS to go down to the block level to ensure BIS certified goods are supplied to the customer. It also hampers
in expansion of its infrastructure which is a must in the area of standardization with rapidly changing technology. So, I would request the hon.
Minister to remove Government control on BIS and let it expand on its own infrastructure all over the country.

Clause 10(3) talks about constituting technical committees. In practice, at present, the highest committee in the BIS dealing with standards
formulation is Standards Advisory Committee. Then there is the Division Council which finalises the standards. Division Council also constitutes
Sectional Committees, sub-committees and panels. But, there is no mention of Division Council in the Bill. You are only talking about Technical
Committee which is non-existent in the present set up of BIS. So, there is confusion. I would request the hon. Minister to clarify this.

The next point is that the BIS issues certificate of conformity under clause 13. But, if any risks arise from its certification, who is going to
compensate? It is a common knowledge that BIS have to cover liabilities arising from its operations in the geographical area in which it operates.
There is no mention about insurance or corpus to address in any such eventuality. You have only said that BIS is a body corporate under clause 3(2)
and it can sue and be sued. So, I would request the hon. Minister, since the Government is not going to fund BIS henceforth, how BIS is going to
address this issue.

One of the major issues beyond certification is enforcement. There are so many enforcement bodies and agencies in the country and concerted
coordination among all of them will make it mare effective. How will we take up this concerted effort is something, that needs to be looked at.

With the proposed Bill, I am confident that India will catch-up with the world standards and fulfil the hon. Prime Minister's slogan of "Zero Defect,
Zero Effect."

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Hon. Chairperson, I thank you for this opportunity. Standards are extremely important. They
affect the consumer; they affect the quality of life. Standards affect manufacturers and industries. They affect the economy. But more than that, they
affect the implementation of Government policies and schemes. Standards can affect the image of our country on the global stage. And in
healthcare, standards can actually save patients lives or kill patients.

I would like to congratulate the Government and the Hon. Minister for introducing this Bill. The previous Government also recognised it, credit goes
to them as well, and they referred it to the Standing Committee. The Standing Committee has given about 12 recommendations. Once again I would
congratulate the present Government and the Minister for accepting about 10 of the 12 recommendations given by the then Standing Committee and
including them in the Bill. It is heartening to note that despite our political differences, in rare situations like this we all come together in the interest
of the country. I hope other Bills also get passed in a similar manner.

The Bill seeks to repeal the 1986 Act of the Bureau of Indian Standards. It is timely and much needed. It seeks to establish a Governing Council
assisted by the Executive and the Advisory Committees within the Bureau. The BIS has significant roles to play through its functions — consumer



protection and promotion of trade of standardised goods and services. A strong Executive is definitely a welcome move.

It certifies precious metals, especially gold. Without this, the other schemes of the Government like the Prime Minister's Gold Monetisation Scheme
could not be implemented. But I think with this the gold monetisation scheme can easily be implemented now. The Bill seeks to include
standardisation of services especially healthcare, environment practice, safety and security. It is indeed the need of the hour.

I would like to point out here the National Accreditation Board for hospitals and healthcare has so far accredited only 51 hospitals while there are
358 still pending applications and thousands of them have not even applied and have not been accredited by NABL. Standards for public health in
India are so low that India loses 66 per cent of the GDP annually because of premature death and preventable illness. We need standardisation and
conformity assessment for the service sector too.

There are thousands and thousands of standards, actually lakhs of standards. There are standards for the light, there are standards for the brick, for
the mic, electronics and every product you can think of. Every product has a standard. But it is practically impossible for the Government to take the
sole responsibility of standardisation, implementation and monitoring and regulation of standards. So, it is the responsibility of the industry and other
private bodies.

It is a very welcome thing that yesterday the Minister said he had taken cognisance of that and by recognising, endorsing and accrediting
other standard institutions within and outside the country. That is a very progressive move that our Government and our Ministry have taken.

The Bill provides for self certification. Again this is a very welcome move. One cannot possibly monitor thousands and lakhs of standards. So,
self certification simplifies things. Also, if somebody self-certifies, when they approach the courts, it gives them proof that they have certified and
they are not following. So, I think it is a very good move.

The Bill gives rights to police officers above the rank of DSP to search, seize without warrant. Again, a welcome move. We support the Bill.
The Bill is very much required in achieving the goal of standardisation in the country.

I have some suggestions. Many suggestions have already been made by other hon. Members and so I will limit myself to some of the
suggestions. BIS must promote private testing laboratories in India not only by accreditation but also providing them financial assistance and
subsidise the cost of testing to deserving customers. Subsidise the cost of testing for bricks and other things for MSME sector. Even if they go to
private laboratories, I think the Government should look at subsidising this.

The Bill should include provisions for giving BIS access to scientific and research institutions because it is not an administrative and
enforcement task. A lot of science and research is required in developing the standards. So, all the scientific organisations within the country under
CSIR should be involved with the BIS.

One of the things I think the Bill ignored and it was in the Standing Committee was that BIS is a short-staffed and under-researched organisation.
Many Indian products still fail to get certified because the laboratories are not certified. So, I think we need to strengthen and provide more staff to
the BIS. The regular review and revision of standards is needed to meet changing technologies and advancement and there are many examples.

Secondly, there are several regulatory authorities that publish their own standards, like the Central Pollution Control Board, the Food Safety and
Standards Authority of India, the Central Drugs Standard Control Organisation, NABL for hospitals and healthcare providers, the National Highways
Authorities of India etc. So, there are many standard organisations. They must be given the same teeth as well. There should be similar penalties
when those standards also are deviated and there should be similar powers to monitor.

Lastly, there should be a harmonisation on all this. The Government should focus on the required standards for implementing new policies and make
huge investment. In case of this gold monetisation, we are very glad that standards for gold and precious metals are there.

We are trying to get into solar energy. The standards are not there and definitely we need India-specific standards. I will go into a little detail
about solar energy. We are planning to invest thousands of crores of rupees and import solar panels from China and Germany. They export one
kilowatt panel but that one kilowatt panel in India does not generate one kilowatt of power. Even if it is of good standard, it generates half of that
much. So, all the industries that went to solar energy in India are all loss-making except two or three. All the people who started manufacturing
solar panels either closed down or they are in losses. When they do project assessment, they say solar megawatt costs Rs 6 crore, but when you
compare apple to apple, it costs Rs 36 crore for each solar megawatt and that is unviable. So, I think not only exports but imports also have to be
monitored and there have to be India-specific standards.

As for fly-ash bricks, once again we don't have sufficient testing laboratories. Fly-ash bricks reduce pollution and give employment and
business to small entrepreneurs but they are not accepted well in the construction industry because of inability to test them and maintain certain
standards. So, there should be much more laboratories doing this.

There is one mare very important thing. While I can attribute or blame many things for standard, I would like to attribute my cough today that
I am also having to the quality standard of air. Exactly 9.9 kilometres from here, there is a waste management. They burn the waste and they
generate 30 megawatts of energy. I think IL&FS or some company like that does it. Today we are burning 4,000 tonnes of waste of Delhi mixed with
plastic and it is going into the air and it is causing pollution. So, our quality standard for air is not in tune with the requirement. They are burning
plastic and putting smoke in the air When you look at the chimney, there is no smoke because it is invisible because of darkness. That is happening
as we are speaking. We should bring standard and do it legally, because it is not part of the quality standards for air.

Lastly, I think a lot of people said that GST Bill can add 2 per cent to our GDP. But I think this Bill is very important because this Bill, if
implemented properly, can add more than 3 per cent to our GDP. We support the Bill. It affects the image of India and the pride of India in the global
arena.



SHRI PK. BIU (ALATHUR): Hon. Chairman Sir, first of all I welcome this move by the Government to introduce this Bill for discussion and passing.
On behalf of CPI(M), I support the Bill. This Bureau of Indian Standards Bill 2015 replaces the Bureau of Indian Standards Act 1986. As we know, the
Bureau of Indian Standards Act in 1986 established a bureau for the purpose of standardization, marking and certification of articles and processes.
After 29 years, we have to replace the existing Act and bring in another Bill. In 29 years, we have formulated over 19,300 standards and about 9,500
products and services. As the earlier Member mentioned here, lakhs of products and services have increased; so we have to seriously look into it.

Sir, the Bill broadens its ambit and allows the Central Government to make it mandatory for certain notified goods, articles and processes.
Sir, the Bill includes goods, services and system and it also defines goods, services, processes and system.

With regard to the establishment of BIS, it is said that the Bureau will constitute a Technical Committee of experts for the purpose of formulating
such standards and constitute a general council which look at the general superintendence, direction and management of the Bureau. We also have
to constitute an Executive Committee to look into the standards and working of the Bureau.

Sir, so far as certification of goods and services is concerned, the Bureau would be the licensing authority for quality standards. I had a personal
experience. While I was travelling to Rajasthan, I bought one Bisleri water bottle at Delhi. When I looked at the name at the bottle letter 's' was
missing. So, a lot of duplicate products are being marketed throughout the country. How can you work out self-certification in the country? I would
request the Minister to give a serious look to it.

The Bureau can establish and maintain testing laboratory for quality assessment and conformity assessment for the goods, services and articles. I
would like to know from the Minister the condition of the present laboratories in our country. I came across one news item and with your permission,
Sir, T would like to quote that news. Our Union Minister of Food and Consumer Affairs, Shri Ram Vilas Paswan on Sunday visited one of the
laboratories in Patna. During his inspection of the office and the laboratory, Shri Paswan found that different equipment used for conducting quality
checks were not working. When none of the machine was working the Minister asked them as to how they were carrying on with their work. He also
transferred the officer to some other place. We have eight laboratories in our country and we too have officers but they are not in good working
condition.

As per the data given by the Ministry, we certify 25,000 goods and services every year. How can that be possible? Without sufficient instruments in
working condition how can it be possible to give 25,000 certificates to goods and services every year? At the level of Ministry a serious supervision of
the condition of our laboratories as also our officers around the country is required.

Hallmarking is used to certify precious metal articles like silver, gold, platinum and palladium and their alloys. A hallmark indicates the proportionate
content of the precious metal in an article as per the Indian standards. In our country the annual consumption of gold, which was estimated at 65
tonnes in 1982, has increased to over 500 tonnes in 2015. So this much increase in the hallmarking work particularly of gold is there. How can the
present offices and laboratories can fulfil this requirement of our country? It is also absent from this Bill. Therefore, I would like to request the
Minister to have a look at it. There are more than one lakh manufacturing units in our country. We have to seriously look into this matter.

India is a signatory to Vienna Convention of 1972 and 1975 regarding hallmarking of gold. But till today we are lagging behind the international
standards.

As regards mandatory certification of goods, the Bill allows the Central Government to notify certain goods and articles which would compulsorily
need to carry a standard mark regarding public interest, safety of environment, prevention of unfair trade and practice as also national security. But
food items are not included in this list. I would like to request the Minister to include food items also.

We are aware of recent episode of ban on Nestle Maggie in our country. But they went to the court and got some relief. How is it possible that a
food item contains more led which continued for several years in our country? Even after the ban on Maggie, Patanjali introduced Noodles and it has
already started marketing in our country. How is it possible? I think it is very essential to see the condition of food items as it will affect our
generation after generation. So a serious look by the Government is necessary as far as standardisation of food items is concerned in our country.

A provision of Rs.5 lakh penalty is there in this Bill. I think it should be increased to a sufficient amount. There is Clause 31 in Chapter V for the
consumer protection but that is not clear. How will the consumers get benefit from different agencies? I would like the Minister to clarify this.

A lot of medicines are produced in our country. Recently a report appeared in the media that 20 per cent of the medicines which are produced in our
country lag behind prescribed standards. Moreover, some of these medicines are already banned in the United States and some other countries. So,
we have to look into this seriously as it would affect the health of our people. It would also affect our international status.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Sir, I thank you for giving me an opportunity to participate in the debate on the Bureau of Indian
Standards Bill, 2015.

I compliment the Union Government and the hon. Minister for bringing this important Bill replacing the 1986 Act at a time when India has pledged its
commitment to 'Make in India' programme and is hoping to further globalize the economy ensuring easy and free flow of capital, technology and
labour. Our Standards regime is still at a nascent stage. We have no choice except implementing globally acceptable standards if we have to make a
name in the global markets.

' Indian exporters have faced many situations in which products have been barred on the grounds of not meeting mandatory standards. Such
situations crop up in discerning markets such as the US, European Union and Japan. Similarly, if we do not have proper standards regime, we are
likely to import sub-standard products and that is what is exactly happening now.

The Objects and Reasons which is forming a part of the Bill eminently sum up as follows:

"The World Trade Organisation (WTO) Agreement on Technical Barriers to Trade encourages all member countries to adopt

international standards and also move towards mutual recognition of certification systems. WTO guidelines also provide that
enforcement of standards should have uniform application for both domestic industry and imported goods. In view of the increasing
significance of standards and conformity assessment systems in world trade, it is essential that the BIS re-orients itself to adequately
address the future challenges as the National Standards Body of India."

The three important features of the Bill are:

(a) At present, only products and systems come under the ambit of standards. The Bill proposes to include services besides articles and
processes under the standardization regime.

(b) It will also enable the Government to bring under the mandatory certification regime such article, process or service which it considers
necessary from the point of view of health, safety, environment, prevention of deceptive practices, security, etc.

(c) The mandatory certification will help consumers receive ISI certified products and will also help in prevention of import of sub-standard
products.

It is being widely reported in the news that dangerous chemicals are used in important food products like milk, fruits, ghee, pissiculture, aquaculture,
horticulture, etc. not to speak of shampoo, cosmetics, fast foods, etc.
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Only three days ago, the Government busted fake adulterated ghee supply racket to none other than the Tirumala Balaji Temple. The Delhi Police's
Crime Branch unearthed a fake desi ghee manufacturing unit in a Paschim Vihar DDA flat on October 15, 2015. This is happening all over the
country.

An expose by Headlines Today reveals the ghee that we consume is not being prepared from milk. Rather, it is animal fat, crushed animal bones, to
give it that granular texture, palm oil, essence, for the smell and hazardous chemicals that are being used to prepare ghee. Even more shocking is
the fact that the people involved are continuing to operate despite a National Human Rights Commission's notice.

Just a few months ago, a Division Bench of Andhra Pradesh High Court had to direct both the Andhra Pradesh and Telangana Governments to
immediately raid all fruit shops, especially mango shops as they have been using dangerous chemicals for ripening. The Bench comprising hon. Chief
Justice observed,

"For earning some extra rupees, you are putting scores of lives at risk. Such traders are worse than terrorists, killing generations of
people with slow poison. Calcium carbide is a chemical compound whose two main products, acetylene, a colourless gas, widely used
as a fuel and calcium cyanamide, used as fertilizer in agriculture, are extremely harmful to the human body and is carcinogenic. Farmers
pluck fruits before they ripen naturally and ship them to the markets where these are treated with calcium carbide, which acts as a
harmone stimulator and thereby hastens the ripening process. "

The Telangana Government has busted a racket where urea and detergents are being added to produce milk. No wonder the cancer disease is
growing like wild fire.

The hon. Union Health Minister, Shri J.P. Nadda, admitted in the Budget Session of Parliament in March that food adulteration is a very serious
issue. One out of five food samples fails quality test in India reports the FSSAI Annual Public Laboratory Testing Report 2014-15. Out of 49,290 food
samples tested by the apex food body, 8,469 samples did not clear the laboratory tests for food safety, bringing the rate of food rate adulteration,
contamination or mislabeling to a gasp-worthy 20 per cent. It was just 13 per cent in 2011-12. Yet the number of convictions for economically
motivated adulteration of food has come down from 3,845 in 2013-14 to just 1,256 now.

It is time the country acts against all kinds of adulterated foods in the country. One of the reasons why India has not captured export markets is the
quality issue. While enacting legislation with good intentions is welcome, what is more important is actually achieving the high standards. Otherwise,
all our efforts of emerging as a major global player will not bear fruit.

With these few words, I support the Bill. Thank you very much.
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SHRI ABHIJIT MUKHERIEE (JANGIPUR): Thank you very much, Sir, for giving me this opportunity. I am also grateful and thankful to my leadership
for allowing me to speak.

Sir, in support of this Bill, I will raise a few points. I hope the hon. Minister will consider them. The Bureau of Indian Standards Bill, 2015 will replace
the existing Bureau of Indian Standards Act, 1986. Basically it is a classic case of old wine in a new bottle. The new measures are basically
repackaging of old measures.

This Bill proposes to establish Bureau of Indian Standards as a national standardization body called ‘National Standards Bureau'. The Bill



includes goods, services, systems besides articles and processes under the standardization regime. It is a very good initiative.

As certain new steps have been suggested in the proposed Bill, the success of implementation of this Bill will depend on the training in the
processes, procedures mentioned in this new Bill for standardization. It is said that the devil is in detail; so the same is true in this case also. The
rules of the Bill and its actual implementation will decide the efficacy of this Act.

In the e-governance practices, nowadays a lot of things are being made online thereby removing personal contact with the organization or any
human being which is ultimately going to reduce corruption.

The new Bill does not give confidence in this respect and does not express its intent that it will push for online system. Amendments do not
happen every day, therefore, whenever it is done it should be done in a comprehensive manner keeping everything in view. Therefore, this Bill should
have indicated its intent to promote processes of e-governance.

The provision of 'Self Declaration of Conformity' (SDOC) has been introduced to promote 'ease of doing business'. It is a very new initiative
and I welcome it but it does not provide any assurance as to how self declaration should be made, how users of this Act will acquire knowledge, how
malpractices will be curbed, etc. The Government should take care of this.

The services have not been given its due importance in this Bill. In this regard, much needs to be done as services have to be rendered and its
quality has to be verifiable and quantifiable.

This Bill is silent on accountability of the Bureau of Indian Standards officials or officials of standards implementing agencies in case of flouting
of any rules or regulations related to Bureau of Indian Standards. It should be applicable to the officials as well as to the manufacturers or suppliers
of services. The accountability should be fixed with respect to fixation of responsibility or accountability of the officials and the manufacturers or
service providers in case of failing in their respective responsibilities. The quantum of punishment to the violator of the regulations and the persons
or officials responsible for overseeing the implementation of rules of Bureau of Indian Standards should also be clarified.

This Bill is also silent on any redressal mechanism in case a manufacturer or he or she or any particular entity has been victimized or being
harassed by the implementing agencies or any executive official. For example, in the Income Tax Department, the grievance redressal mechanism
has two tiers: one is the Appellate Authority and second is the Tribunal. Similar mechanism should be here so that if there is any problem then one
should know that for such and such limit one can go to such agency and in case he is not satisfied with this agency's judgment then he can go to
other higher authority.

I would also like to add one more thing which other hon. Members have also spoken about that it should be an independent agency absolutely
separate from the Government's influence, the bureaucratic influence. Experts like engineers, doctors, CAs and other professionals from different
fields should be made its Council members to standardise all standards. I would like to give one personal example. Mr. Paswan was an Ex-Steel
Minister and my boss also. We use to export steel materials like hot rolled coils and CR (Cold Rolled) coils. We use to make it as per the chemistry
and physical properties as per the American standards. But at the same time, for physical standards like rolling tolerances, etc., we use to follow
Indian standards which are having a lot of variations in dimensions. It is not generally accepted by the United States or European countries and
because of that we use to lose lot of export orders and foreign currency. So, my appeal will also be that standardise all standards so that it is also
equivalent to international standards then only our products will be much more acceptable to international market. It should be applicable to imports
as well as exports.

With this, I conclude my speech and support this Bill. Thank you very much.

*SHRI CHARANJIT SINGH RORI (SIRSA): I thank you, Hon. Deputy Speaker Sir, for giving me the opportunity to speak on this very important Bill :
'The Bureau of Indian Standards Bill, 2015'.

Sir, at the outset, let me thank the Hon. Minister Shri Ram Vilas Paswan who is piloting this historic bill in this august House. It will go a long way in
helping the common man. On behalf of my party 'Indian National Lok Dal' and on my own behalf, I welcome this landmark bill.

Sir, this bill will definitely check the menace of spurious products. The market is full of adulterated stuff. Whenever a company launches a product,
spurious and counterfeit copies of that product become readily available in the market. It has been the bane of India. People do not know which
product is genuine and which is fake.

Sir, the common man has to suffer due to adulterated or fake stuff. There is no guarantee that the gold or silver being sold in the market is pure or
genuine. There are no hallmarks or certification. So, I thank the Hon. Minister for bringing this important bill. It will certainly rein in the menace of
fake or adulterated stuff..

Sir, I hail from the Sirsa constituency of Haryana. Last year, an insecticide was used by the farmers of Punjab and Haryana. It was sold at an
exorbitant rate of Rs.8000/-. However, even after spraying the insecticide in the field full of crop, we could not get rid of the insect that was
damaging the crop. The farmers had to suffer due to the useless insecticide. They had to pay a high price but the insecticide was ineffective.

Sir, the Hon. Minister needs to be complimented for his initiative in bringing this bill. However, let me say that the Haryana Government did not take
any action against the firm that had sold the ineffective insecticide. Its owners had cheated the farmers but they were not punished. Even the
hapless farmers were not compensated for their financial loss. It is a sad state of affairs.

However, I congratulate the Hon. Minister for bringing this bill. It will mitigate the suffering of common man. The farmers of Haryana and India will
thank the Hon. Minister for this initiative. The proper implementation of this law will definitely help the common man. The ISI mark of



standardisation will certainly check the spurious and fake products. Genuine fruits, vegetables and urea etc. will be sold in the market. I hope, the
law will be implemented properly.

Sir, the Hon. Minister is a man of action. During the discussion on Constitution and Dr.Bhim Rao Ambedkar, the Hon. Minister had recited a powerful
couplet. I congratulate him for this. It was a stirring couplet.

Thank you, Hon. Deputy Speaker Sir, for permitting me to speak on this historic and landmark bill.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Thank you very much Sir. This is a much awaited legislation and I welcome this. This legislation is a
comprehensive improved version of our old BIS Act. We are now enriched with the experience. We know what exactly is happening in the
standardization of our products and we are fully aware of the hardships faced by the stakeholders in this field. This law really reflects all these
concerns. That is why, I told that I welcome this.

Sir, relevancy of standardization in Indian situation is very much required. Our dream is to make India an international destination of quality
products. We must ensure that the consumers are not cheated by false claims and selling techniques and things like that. This is an era of



competition and in this era of competition, we must ensure that our products are having international standards. Similarly, everything is important
here — from pin to plane. We have to be very careful. In fact nobody will say no to that but India should not be treated as a dumping market of the
big nations to import their unwanted/below standard materials. We must ensure that the imported materials are also kept useful standard according
to our norms and conditions.

Sir, the most important thing which I am noticing in this legislation is to make all the stakeholders such as manufacturers, service providers,
standard deciding authorities, consumers and even consumer organization accountable. Accountability is the most important subject dealt in this
legislation.

Similarly, Section 17(1) of this Bill says that there is a prohibition on manufacturing, importing, selling, storing, exhibiting of certain items
without standardization mark. That is also a very good suggestion.

There is a paradoxical situation prevailing here. What is that? Consumers are misled with false claims and advertisement and even with
manufacturing defects. We know that there are a lot of controversies like Volkswagen carbon emission controversy, Maggi controversy, Cadbury,
coke and pepsi and all kind of things.

Sir, milk is treated as the symbol of purity. In 2012, Food Safety and Standardization Authority of India found two-third of Indian milk is
adulterated. Such news are really shocking. We have to ensure the purity, standard and quality of all our Indian products. Even medical devices,
including medical electronic devices are also sub-standard materials are sold out in Indian market. We have to be very careful in this. It is pertaining
to the health of Indians. Similarly, with regard to false claims and advertisements, it is misleading the consumers. They are showing magic remedy
advertisements and magic remedy for diseases, these kind of false advertisements are very much in the market. We have to curb that also.
Manufacturers and sellers are all adopting some kind of easy money making process. We have to make an end to that also. Perhaps a close
coordination between the various departments is very much required in this regard.

I have one more important point that is in regard to the Committees. As per Clause 5(1) of this Act, Finance Committee, Conformity
Assessment Advisory Committee, Standard Advisory Committee, Testing and Calibration Committee are suggested. While selecting persons to these
Committees, we have to be very careful. We have to give due consideration to the merit. Sir, towards the end, I have one point about self-
certification. Yesterday, while presenting this Bill, the hon. Minister was saying about the self-certification. I am not against it. It has got its own
convenience. But at the same time we have to be very careful. There is every possibility in misusing that. We have to ensure transparency in that
matter also.

I hope that the hon. Minister and the Government will be very careful about this.

With these few words, I conclude. Thank you very much.

PROF. RICHARD HAY (NOMINATED): Hon. Deputy Speaker, Sir, certification, standardization and accreditation are essential steps to ensure quality,
safety, purity and acceptability of the products consumed or used by the people.

There are numerous instances in which due to lack of effective standardization policies, millions of customers are cheated, day in and day out. It has
been proved that the dreadful disease, cancer, has been spreading in the country as people are forced to consume products which contain toxic
materials in a grave situation where there is no proper quality checking of the contents of a food stuff.

The newly built bridges fall, buildings collapse, roads develop potholes, sometimes soon after construction and plastic used is of questionable
quality. All this is because of faulty or lack of certification policies.

I have seen foreign tourists carrying water from their respective countries as they lack faith in the water supplied within our country. It is a
ridiculous situation. Our products also should maintain international standards so as to make 'Make in India' concept work.

The food processing industry is a big villain, using deadly materials. In most cases they do not mention on the container the actual materials
used for the production of the materials.

Alphonsa mangoes, other fruits and vegetables were rejected by the Western countries. Prawns and fish were rejected as they contained
Salmonella bacteria. All these instances prove that the standardization and guality control mechanisms followed are not up to the mark.

Hence, I compliment the hon. Union Minister to have taken the timely and bold steps to introduce this Bill to ensure safe, quality, pure and
credible products, which would result in high exports too. Thank you.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I thank you for giving me this time to participate in this legislative process.

Sir, I fully support this Bill subject to five reservations. It is well known as the hon. Minister has cited that the Bill is intended to replace the original
existing Act, that is, the Bureau of Indian Standards Act, 1986 to provide for the establishment of a Bureau of Indian Standards and also for the
harmonious development of the standardization activities as well as the quality certification of the products and processes.

It is well known that the Word Trade Organization (WTQ) Agreement encourages that all member countries have to adopt the International
Standards and move towards mutual recognition of certification systems and a uniform pattern has to be followed.

Sir, let us examine the performance of the Bureau of Indian Standards since 1987. Sir, 28 years have lapsed after the commencement of this Act.
During these 28 years of performance of the Bureau of Indian Standards, we could only attend to standardization for 9500 products so far What is



the cost of the delay? It will take 2-3 years even for getting the certification for a product. The two reasons for the delay are, first, there is a rigid
procedural formality in getting the certification and the second reason for the delay in getting the certification is lack of infrastructure facilities which
most of the Members have cited. Here, proper lab is there. Analyst is there. Expertise is not there. So, these are the two reasons because of which
inordinate delay is taking place for certification and standardization. So, we have to rectify it. So, in order to rectify this, whether this Bill is sufficient
or not is the point which we have to look into.

Before this Bureau of Indian Standards became a statutory organization, we were having the Indian Standard Institution which was a society. It was
in the form of a society that was working. It was very flexible and it was easy to get the certification and standardization. After getting the statutory
recognition, the Bureau of Indian Standards has become more rigid and it has become very difficult to get the certification. Definitely, the Bill of
2015, which is being introduced by the hon. Minister, Shri Ramvilas Paswan is highly essential and required. Hence, I support the Bill.

In the WTO regime, the quality of a product is the most important ingredient in the new market, especially in the neo-liberal market. We have to
meet and compete with the international standards. We have to review the standards which we are following in India for standardisation as well as
certification so as to protect the interests of consumers because the interests of consumers and the quality of products are mutually related things.
So, we have to review it.

This Bill widens the scope of standardisation. Besides articles and processes, goods, services and systems will be brought under the regime of
standardisation, which is a very welcome step on the part of the Government. We have experienced the standardisation of administration in Gujarat
where so many departments have been standardised. It can be included in the Government administration and Government service also.

The second salient feature which I would like to highlight is that it intends to establish the Bureau of Indian Standards as the national body of
standardisation. Though the Indian Government is representing in most of the international fora, the Bureau of Indian Standards has not been
declared the national body by a statute. It is only after passing of this Bill that we can say that the Bureau of Indian Standards is the national body of
our country. That is also a welcome step.

The third most important salient feature of this Bill, which Shri E.T. Md. Basheer has cited, is that it has widened the network of compulsory or
mandatory standardisation of products and services. That is the most important thing which we have discussed in this House. The mandatory
certification will help the consumer to get good quality products as well as it prevents the import of sub-standard products from outside countries,
especially from China. What is happening in our country at present? Hon. Member from the other side has just cited that the low quality products are
being imported in our country without any restriction. That we can check by this Act.

I would also like to say that so far the Government has standardised only 92 products during these 28 years. That means, in a developing country
like ours, that is the performance of the Bureau of Indian Standards. Let us see the Chinese experience in this regard. After the WTO regime, the
things have changed because the tariff regime is over. You cannot put restrictions on the basis of tariff. The only thing which we can do is the

maximum standardisation of maximum possible products and services in our country. This is the experience which has been done by China. India
should also follow the path of China in case of standardisation. We are having absolute freedom to fix the Indian standards for goods and services,
whether imported or indigenously manufactured in our country. So, the compulsory certification or the mandatory standardisation as enunciated in
the provisions of this Bill will definitely improve the quality of the products and also restrict the import of low quality products. It is my submission
that scope of compulsory certification and mandatory standardisation of products and processes should be enlarged.

I would also like to mention about a recent survey conducted in 2006 by BIS itself. It shows very interesting figures. It shows that 90 per cent of the
samples of non-Hallmarked jewellery have failed showing 13.5 per cent of declined (minus) purity. But, in case of Hallmark jewellery, it is negligible.
So, it is clear that certification and standardisation is very important.

Now, I come to the contradiction. We are having the Food Safety and Standards Authority of India (FSSAI). The quality of food is being determined
and assessed by it. The Bureau of Indian Standards is also having the authority to assess the quality of food and standardise it. So, the multiple
organisations are doing the same thing, which has to be avoided. In this respect FSSAI standardisation is mandatory whereas BIS standardisation is
not mandatory.

Now, I come to the provisions of the Bill. I will complete my speech within two or three minutes.
HON. DEPUTY SPEAKER: No, you are going to speak at the time of moving your amendments also.
SHRI N.K. PREMACHANDRAN: No, I am not going to speak at the time of moving amendments.
HON. DEPUTY SPEAKER: If you will not speak at that time, then you may complete your speech.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, he is not moving his amendments. So, let him speak.

SHRI N.K. PREMACHANDRAN: I shall move the amendments, but not be speaking for seeking any division. I will finish within two or three minutes.

I would like to seek certain clarifications from the hon. Minister with regard to clause 2(2) of the definitions. Nowhere in the provisions of the Bill is a
mention about the metal. Metal articles are there, but the purity of the metal is not mentioned in any of the provisions. Clause 2(1) says:

" "article" means any substance, artificial or natural, a€}.."

If it is natural, metal would also come within the purview of the definition of article. This is my first reservation which I would like to express.



My second reservation is about the definition of precious metals. Clause 2(26) says: " 'precious metal' means gold, silver, platinum and palladium. "
Why is diamond not included here? Though he can logically argue that diamond is not a metal, but even then, I would like to know whether it can
also be included. While metals like gold, siliver, platinum and palladium are there, unfortunately, diamond is not coming within the purview of
precious metal.

My third clarification which I am seeking from the Minister is about clause 10(2)(c) of Chapter III which says that the Bureau of Indian Standards
may recognize or accredit any institution in India or outside which is engaged in standardization. I fully oppose this provision. How can an outside
agency determine and assess the standard of a product which is being manufactured in our country. How will the Indian interest be protected? I
would request the hon. Minister to have a re-look at accrediting an outside agency for standardization and certification.

My fourth clarification is regarding clauses 25(1) and 25(2) of Chapter V. The authority of the BIS is being diluted. That is a major point which I
would like to make. This is the legislative supremacy of Parliament. Why are we giving statutory recognition to BIS? Clause 25(1) reads:

"Without prejudice to the foregoing provisions of this Act, the Bureau shall, in the exercise of its powers or the performance of its
functions under this Act, be bound by such directions on questions of policy as the Central Government may give in writing to it from
time to time:"

I fully agree if it is the policy. It further reads:

"Provided that the Bureau shall, as far as practicable, be given an opportunity to express its views before any direction is given under
this sub-section."

So, as far as it is practicable, the BIS will be given a chance to be heard. Further, clause 25(2) says:

"The decision of the Central Government whether a question is one of policy or not shall be final."

Irrespective of whether it is the policy of the Government or not the policy of the Government, whatever be the decision of the Government, that will
be applicable to the BIS. On the one hand, you are giving statutory recognition to the BIS and on the other, you are saying that the decision of the
Government of India shall be final.

My last point is about the judicial process. After filing or instituting prosecution, how can the compounding of offence be possible by an officer of the
Government? You cannot assume the powers of the court. An officer of the Government cannot assume the powers of the court after instituting
prosecution in a court of law. That provision has to be re-looked into.

With these five reservations, I fully support the Bill and conclude.

Thank you very much.
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18.00 hours

IusienT IS, Frer 3z Adeifer fraeor sid) (9ff 2 Rremre urarer) @ sureerst Sft, i it Aewl @ tovmg 31 § 32 MR @D I § @ Aol v 3 3 e
fodreres 5 2wrelor # amon aepe e & afie aerelor foven &) 3 20aft widt A il @Y oft erowrars Jour araan §) wila 22 A s w2 A &) off ., eifarer o ud s} 23 &, oft
JorRr sRRTare, off v, aoraz 2ren, offerdl swrest 2afien, wdog ware Sen Sft, Sida sreen ft, ust gt Sff, L, Rgy o, spfia amde Sft, e, JeEhee Y5t Sft, agrr
area Sft, aiter Ren Sft, serwd aer off, afdrshier apxsi oft, aeurfia RBis A6 off, off shurer Y=, Merag ashe oft, siet Aase &ft, off wor.d. Yereigor, aterdtag sft afir werf¥en
oft e &) aorar 21l Rane aga e df oite Row &) 3 aga & =@ RKaer 31 weon aisar g R s der @ Rorderer ol 3 Aerarer seave Jo1 a1 2 as1 e e &, 33
arg uret i & A & i 39 aig it i & dian 8 aroreter scxxe A of urdt doft arfdu, o diftifeas dloft aifde| safére st Brrerr ger Jw1, sa6l davrse 2 351,
sewalesd anfe Ja el A arercdia 6,

afforet arer Sft ol dlteY &, Aftvar sodiat ager arcor FoNeor &) va-vas Jioleor u sl Burdde A Gi-aY o1 aw aal &) Yreiger St B> sieitersr uz saot aat asor w1 wr
fren sreuelt Sft ol der ue) sodior Mweft ar R emy sany arn Biorast ft srsma amen 8, 301 202 Jysndi @) oot ager & sifteen 2 e 8) & amuesY seron Rrar eron
engent g o ager adt fiSt & it wae 3 ordf amefl) 203 anga swerardt ovent &, ara e srer &, ana oft snoret &) St wewr anf woidY, 3o Siat aa siara G, a@iifds ager A St
& ot stora ol & wraell) &) eree Y Rarur &) sardl fiazs soleifll apfl aw aeddt 28 yfAe Aaes &, ulRaa Jaez oft &) v aaw e 8 R R2f dfkt @ 1 saef w2
alfore, gl mew A wifefardle 3 Y & of s &3 gedl & [ au s [Reier O dicfl 8, aemse) o1 s eas-giy A5 Arel e ofdl 2891 aa e A g 1 dlamge wl
Jarcie] waol B @i 3 &) sael Al Facic] w2 e 3 Rl ww-wren 3 sa gxrer ordl 3 Afdvar sicfl dlor A5 ondY, sa1 53 ust B & A 3A usl B g, S iy urfefndle A
A2 dietY & ol APR B AL P of P Aatoce Txrar B aragerasen Bxeft &) afey amu @, soar Jaeht arer offe @1 & aftr Forat Srare aft &A1Y U &) 3O12 MU U Herl 8
&l 9 2B il w1 S 231 B e dars g

# o g B ay A admen atsar ) S1Y elfaa e of dlas war [ wesy sifs dlar &) s weseE Qidaeel vae et A arel off 23 §) dievand w¥sE A it &, vw
3¢ A Aaz sicrfyer arer A Az Akt sl 9 2¥sS @) 3 F) s aen s @war o aidl s &7 as wfefaric wa @t g gan 3, wdl suEl o1 wia od &, s arg Brror
ot arcror wor & e as o]} sraer 8Y @ i araer AT w1 303 raell B aen gofT B W &) wioft 6t arer snuEt wdll, 7 wap et wer A s 8 e, 3 g el @Y ueft frem,
331 gaor dt feren, 32ft ot 3 wap RSl oft Ay w3 ze1 e, 3G urell A6 B arg wREleTRA A ypt 76 el amsedds uielt aell R? g el seret A seet anduané and
2% & 3 e gon en fp s we aidlal B arg dior Aew oidl e aiet el dee wioor & 2@ & Aftver Soren ordl & freren RSell 3 &) oy 2uell & wal [ agea ardl garsii
u2 da1 & 32 3ol W&l ael 61 &) el AaR-aR wal & i v vae dar &, vas hae dlan & 3R v Sac @l &) & Sloll AsS WSl of 2 & b Asw uz ol Anne & o da
ure; g cller wdl oft s e xm A &) Afe sa ¢SS fbaa @2 B [ st sl 7sE B gonfdw om wwen & M §3 Bfvoed Ger 81 ool s ww arel wosg
Qisagiol Bae ellol 51 23 &, 4s oidl dlott aifde 5 spr urefl 3 weudie fBraven o dierer eller &1 an G2 & &Y, SAWDI Aerewd @6 g 5 Ha dieredl o1 urefl St aft deeaazs gan
arl, ag 3a sredten en, 33 w2 AWfEs oad 6 sl afe o o Seo wRE & i 33 v et aen ¥ &, sl Hae uE ol & fn 3l or @ deon xR &, Al
@l @l $5tel ¥R &) 33 W wrvar 6 snwsll, afy goter @ aaat &t s @l @l 33 dg oft fser s rasar & @1 g Rrn s 3w &) anual BrafifEer usafdsiiie wr
e 3o, anued) et 3 g Fry & @ Rrar gan Brer sien, se #dler 3 a6t ase @Y act et e aidlor 3 arer an efifony

3Gl TIGI A Al I DEl, GHIE AGT Bg_BNN &, 33 JE ol A &, a6 as1 A 9K &, 31 B e 3t off ot wer, SAP e srcP-sierT Burdiica 8 saufee & slgie
s a@oll 23 &, 52 sl S Biford @1 53 Jxm @1 sieel 23 e, averd! Biford] BrififEer vsalfswic @ 3Fl @I ael IR o) FA U vaudtal ol 3, sl
yrsde aiell @l oft wal & [y anu Jew AlRfbdbeer &) sane el Wierl of war & @ semr 3EsS Scvolgmre dlon aifde) st ol as Sevolomiel WS &, g Seoiglere didl
S dodr 8, Aiftbal &2 AWl [Sadma aen 8, veuAnmg ®f as: d oS adl sneran 8 soft fiser wr ameren oft 8, diar 3 5 some Yisacy deacd &) afivar sy wEl
ordl &, aga wa &) s aia & b aiftes A 3ifees 81, Aftvar $A Een? g w Idon syRCad? odf & 302 of & &0 @2 Awd | &N 3A s A Aftes agrar o B o
ARTel A3t ATl al&d &) &9 dled & fib adlet e &1, cifibol Melel WOIZ 8l U A cilell of wal fib Mielel WolZ gloll aIfée) &1 el of wal fiv afe s aforart
GISTEA ol ARIEI9NE T3l 8, ATEUAITE DT ARICI6 DT & dl a6 disltiorae iftbal el SRR &6l @al & [ @ivsfifmae siftbear &1 a1l aren smden, aféw 81 Are am
Stet @t 1 2eft afie vas cirE BuRn wisal g1, Aol Jad a3t ard wdl s St a2 faseEial dler 2, Joidb fe1e aen gen? 3ords oo @g yraerel & [ Jorent 30 912 @ Sit
DRYAIE 3 a1 St A waueie gd &, 33 DRIAR @7 G Il BIFel Soil 291 T Tl 20T &1 eIl SN Wisel o1l 3, afews g2t 3fell WIger Soll 2om) A 3 Qifesro2t 531 fer 3 fé
aRl &)

e AA8lGe, e e Seret ofdl & s2fere o 3mu Aad seioll 8 sl argem it eneT Ansd o SIEl Hew SIEl & @i 3 wal) AW Arer-2er gfict Ao o s I war
dier anfier b @iy 3 B9T01 Folorel f&em & O ag derScdl glon arfdw) 3 &9161 AR B HW BIST &) G0l DT UG MWV 3f el &l S Alell 3 3 AG oldl waol AIfSE,
aifepor ot & ardt em, @a et sruat J1f A siferar A9rRT 9 e b 398 Po g, sAfeTE Aol A6l @I SraverA e gat2 atia A 10 weles grer A aierdt oft, dt awft aidt @i firer smar
o1 Al ag rsrd &t fop aidt & aga =t disr e sell) sar6r 2 fp 308 e & @ disr & &, safem gt vw Bier 21 dise & & ol dier 2mer arg S o ag e
1T forepetn; 3re EaT R w2 AW 37 sAferw g oft ared & fa e anfdher aree Aoft anfde s 9 Bye B MDY A A 22 PBye aw AMon B ) 3w I DY wRi A s
ag 9 By w1 2Aen adls 281 & W 22 e w1 Adlen Tl w61 3 gwoer 22 e w1 da Aar 2 Al 9 B @i M a1 B sH asd & ag Aesed &) g asa E s
forerar oft Sderet 2, 3o urar Y areeet 3&) A ard disi &) safem Hiol war [ amu @i ot disr @ &, A ag sosd udic wibae ol dian 3 Pw o P TR Bl &
saafere ool g2t el w2l B ai¥ 3 an Aot usdt & war en R a1 amwren af 2012 3 9= gon ey g fer 22er wirdt & oft srm soy el o aroftar srelt St wr orer
ferem) &a 21 urdt @Y aovrarG Son arad &, wskta Sft @t oft eovrare dom arsa &) anuet gpsan By 32 gEANT W arg EE oo [y e wardt Gt Jdeiterer el &, 3 Wi
areror arent ordf &) &0 e & Ro 52t g oren fer e Sy 32 fére & oren fer anuds el e &) anuol semt agae Fysma &2 &) dar Sten war s vae arerer g &,
e arcrer & &, Sae aerer g &) afgen 3 afgen vae &1, Bac e &1, Afdser i, ofifer afiz offerr Sloft anfy) ama oot oft arcedt <ftsr gorr cfifre, Afdsor s/ aas amuebt
aftart 2w ordf deft, aa aw g Ael aren ol &) yisar e o war & [ Ao o1 $i¥en, A5 sor ¥ 3 A o1 S Az As so1 S w1 Acera aen 37 o Wsd
afe seasiororer ¢SS ol dlom, ) &1 gforen 3t wat e urRP? a1 g S91 @i ot ordf derr anee, ciftpar dhuracht A 2w @ dien oft s &, A eer ast wr dken ST &



fora S 31 amer oft a1l &, asi A awrer oft 61 el oy urer ancht 3) a2 ier ast A an ¥ 2| &1 @ g2 g S 2@ E7 sAR™ BA A DIofel oS! S 3 F) S B AHAA
sficelt & amer <if Furddie, cfiorer Budde anfe wradb! A Bren g2 ao s 81 Awar &, 3o gwel faven &) $2131 ame oft Sit 3isra dom, &a 3 PN amue St At
Jsna 2 &, ot A ol oft Jiwa 8 Aden, IA FeA WG I cIIol BT DM B39 sAfeTe &A1 Aefl fRRl A 3EE wron aed & fp anu e 3 vwwa A ur bifde e asi A
Rreoter gifaeg)

HON. DEPUTY SPEAKER: The guestion is:

"That the Bill to provide for the establishment of a national standards body for the harmonious development of the activities of
standardization, conformity assessment and quality assurance of goods, articles, processes, systems and services, and for matters
connected therewith or incidental thereto, be taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House shall now take up clause by clause consideration of the Bill.

Clause 2 Definitions

HON. DEPUTY SPEAKER: Shri N.K. Premachandran to move the Amendment No. 11 to 17 to Clause 2.
SHRI N.K. PREMACHANDRAN (KOLLAM): I am moving Amendment Nos. 11 to 17 to Clause 2. I beg to move:
Page 2, line 2, after "precious" insert-

"metal and". (11)

Page 2, line 3, after"precious" insert-
"metal and". (12)

Page 2, line 12, after "precious" insert-

"metal and". (13)

Page 2, line 31, after "precious" insert-
"metal and". (14)

Page 2, line 32, after "indicates" insert-

"the purity of the metal and the". (15)

Page 2, line 45, after "business" jinsert-

"of precious metal or". (16)

Page 3, line 19, after "platinum" insert-

"diamond". (17)

HON. DEPUTY SPEAKER: I shall now put amendments No. 11 to 17 to Clause 2 moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.



HON. DEPUTY SPEAKER: The question is:
"That Clause 2 stand part of the Bill."
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Establishment of the Bureau and

Constitution of Governing Council

HON. DEPUTY SPEAKER: Prof. Saugata Roy to move Amendment No. 5 to Clause 3.
PROF. SAUGATA ROY (DUM DUM): I am moving Amendment No. 5 to Clause 3. I beg to move:

Page 4, omitlines 28 to 35. (5)

Hon. Deputy Speaker Sir, everybody in the House has supported the Bill. I have nothing against it. The only thing I have mentioned is that in the
Bureau of Indian Standards, the Governing Council will have the Minister as the President and the Minister of State as the Vice President. I would like
the body to be a non-political professionally competent body. There is no need of palitical interference in the body. That is why I have proposed that
these clauses which make the Minister, who is not an expert, the President and the Minister of State as Vice President be eliminated. So, I move my
amendment.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 5 to Clause 3 moved by Prof. Saugata Roy to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: Shri N.K. Premachandran to move Amendment No. 18 to Clause 3.

SHRI N.K. PREMACHANDRAN (KOLLAM): I am not moving Amendment No. 18 to Clause 3.

HON. DEPUTY SPEAKER: The gquestion is:
"That Clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Executive Committee of Bureau

HON. DEPUTY SPEAKER: Shri N.K. Premachandran to move Amendment No. 19 to Clause 4.
SHRI N.K. PREMACHANDRAN (KOLLAM): I am not moving Amendment No. 19 to Clause 4.
HON. DEPUTY SPEAKER: The guestion is:
"That Clause 4 stand part of the Bill."

The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 Advisory Committees of Bureau



HON. DEPUTY SPEAKER: Prof. Saugata Roy to move Amendment No. 6 to Clause 5.

PROF. SAUGATA ROY (DUM DUM): I am not moving Amendment No. 6 to Clause 5.

HON. DEPUTY SPEAKER: The guestion is:
"That Clause 5 stand part of the Bill."
The motion was adopted.
Cause 5 was added to the Bill.

Clause 6 was added to the Bill

Clause 7 Director General

HON. DEPUTY SPEAKER: Prof. Saugata Roy to move Amendment No. 7 to Clause 7.
PROF. SAUGATA ROY (DUM DUM): I am moving Amendment No. 7 to Clause 7. I beg to move:
Page 5, line 36, after "Bureau" insert-

"who shall be an eminent Scientist or an Engineer or a Technologist.” (7)
HON. DEPUTY SPEAKER: Prof. Saugata Roy, do you want to say something?

PROF. SAUGATA ROY: In Clause 7, I am moving Amendment No. 7 and I request the Minister to accept this because as I said, the Bureau of Indian
Standards should be a professional body and the main job of the Bureau of Indian Standards is to certify quality of products. For that, proper testing
is necessary especially with regard to precious metals like gold, silver, palladium etc. You know ordinary testing would not do. You need testing like
x-ray, spectroscopic analysis and all that. So, I would not like the Director General to be a bureaucrat. I would like him to be a technocrat. Sir, I may
mention that when Pandit Nehru formed the Indian Standards Institution in 1947, he had an eminent scientist Lal Chand Verman as the first Director
General of ISIL. That is why I proposed that the Director General should be an eminent scientist or an engineer or a technocrat. This is in the interest
of professional competence of the body.
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HON. DEPUTY-SPEAKER: I shall now put Amendment No.7 to clause 7 moved by Prof. Saugata Roy to the vote of the House.

The Amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:

"That Clause 7 stand part of the Bill."

The motion was adopted.

Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

Clause 9 Powers and functions of Bureau
HON. DEPUTY-SPEAKER: Prof. Saugata Roy ji, are you moving your Amendment No.8 to clause 97

PROF. SAUGATA ROY (DUM DUM): Sir, I am not moving my Amendment No.8.

HON. DEPUTY-SPEAKER: The question is:

"That Clause 9 stand part of the Bill."



The motion was adopted.
Clause 9 was added to the Bifl.

Clause 10 Indian Standards
HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your Amendment No.20 to clause 10?
SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Sir, I beg to move:
Page 7, line 27,-
omit "or outside" (20)
Sir, I am moving my amendment because it is accrediting an outside agency for standardization and certification.
HON. DEPUTY-SPEAKER: I shall now put Amendment No.20 to clause 10 moved by Shri N.K. Premachandran to the vote of the House.

The Amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:

"That Clause 10 stand part of the Bill."

The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 to 13 were added to the Bill.

Clause 14 Certification of Standard Mark of jewellers and sellers of certain specified goods or articles.

HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your Amendment No.21 to clause 14?

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I am not moving Amendment No.21.

HON. DEPUTY-SPEAKER: The question is:

"That Clause 14 stand part of the Bill."

The motion was adopted.
Clause 14 was added to the Bill
Clauses 15 and 16 were added to the Bill.

Clause 17 Prohibition to manufacture, sell, etc., cetain goods without Standard Mark.
HON. DEPUTY-SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your Amendment No. 1 to clause 17?
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPURY): Yes, Sir, I beg to move:
Page 9, afterline 46, insert,-

"(1A) The manufacturer, importer or distributor shall ensure that goods, article, process, system or service conforms to the
relevant standard prescribed till the expiry of the goods, article, process or service, as the case may be. " (1)

Sir, Shri Ram Vilas Paswan has already spelt out the salient features of the Bill. Over the years I am listening his doctrine, 'tact and fact' but I would
like to impress upon him that the Bill is meant for the financial security of the customers and consumers. In Clause 17, I would like to insert that



"The manufacturer, importer or distributor shall ensure that goods, article, process, system or service conforms to the relevant standard prescribed
till the expiry of the goods, article, process or service, as the case may be" Sir, the consumers should not be taken for granted. Therefore, Sir, I
impress upon him to accept the line "till the expiry of the goods, article, process or service, as the case may be".

HON. DEPUTY-SPEAKER: I shall now put Amendment No.1 to clause 17 moved by Shri Adhir Ranjan Chowdhury to the vote of the House.

The Amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:

"That Clause 17 stand part of the Bill."

The motion was adopted.
Clause 17 was added to the Bill.

Clause 18 Obligations of licence holder, seller, etc.
HON. DEPUTY-SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your Amendment No. 2 to clause 18?
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Yes, Sir, I beg to move:
Page 10, line 10,-
after"license holder"
insert "and shall maintain proper invoice of such purchases". (2)

Sir, the Minister has already admitted that there may be some kind of deficiencies which could be corrected later. I would like to point out one
deficiency in Clause 18, after page 10. In Page 10, after line 10, I would like to insert that "shall maintain proper invoice of such purchases". Sir, it is
a severe lacuna that has been pointed out by me. I think the Minister certainly will consider it because already the imposters, the middlemen and
other deceivers are deceiving the customers of our country by taking advantage of various kinds of loopholes. One of such loopholes I want to
correct and suggest that 'invoice of such purchases' needs to be inserted in the Clause.

HON. DEPUTY-SPEAKER: I shall now put Amendment No.2 to clause 18 moved by Shri Adhir Ranjan Chowdhury to the vote of the House.

The Amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:

"That Clause 18 stand part of the Bill."

The motion was adopted.
Clause 18 was added to the Bill.
Clauses 19 to 24 were added to the Bill.

Clause 25 Power of Central Government to issue directions
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
Page 12, line 15,-
omit", as far as practicable.” (22)

Page 12, line 17, -



omit "or not". (23)

Sir, I am moving my amendment Nos. 22 and 23 to Clause 25. It is a very pertinent point. It is because the Bureau of Indian Standards is a statutory
organization and we are giving recognition to that. If it is for the policy matter, BIS need not be consulted but if it is not a policy matter, BIS will not
be consulted. Whatever decision is taken by the Government, it will be final. Then why are we giving authority to BIS? It is because this is a
statutory organization and absolute right is being conferred on it. Even after that, if it is a policy matter, I fully agree. If it is not a policy matter, at
least, they should be given an opportunity of being heard. The words here mentioned are 'as far as practicable' we will hear them for the policy
matter. But in non-policy matters, why the BIS to whom Parliament is giving authority is not being heard? That is my question. Kindly consider this
issue.

HON. DEPUTY SPEAKER: I shall now put amendment Nos. 22 and 23 to Clause 25 moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY SPEAKER: The question is:
"That clause 25 stand part of the Bill".
The motion was adopted.
Clause 25 was added to the Bill.
Clauses 26 to 28 were added to the Bill.
Clause 29 Penalty for Contravention
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I beg to move:

Page 13, lines 41 and 42, -

for"one year or with fine which shall not be less than one lakh rupees, but may extend up to five"

substitute “five years or with fine which shall not be less than two crore rupees, but may extend up to ten". (3)

Page 14, forlines 2to 4, -

substitute "imprisonment for a term which may extend up to five years or with fine which shall not be less than two crore rupees for the first
contravention and not be less than five crore rupees for the second and subsequent contraventions, but may extend up to twenty times the value of".

(4)

Sir, I would like to move my amendment. The Minister has stated that it et &r3t aliz sy 3uwienl 3 difder W, 308 @bl I ©H om0 Ja &
aepzen &l smsll

Sir, unscrupulous elements are very much available in our country in spite of all the progress that we have made. We have not been able to get rid of
unscrupulous elements of our country. That is why, as a deterrent measure, I would like to move the amendment. I think the Treasury Benches are
also in agreement with me.

HON. DEPUTY SPEAKER: I shall now put amendment Nos. 3 and 4 to Clause 29 moved by Shri Adhir Ranjan Chowdhury to the vote of the House.

The amendments were put and negatived.

PROF. SAUGATA ROY (DUM DUM): I beg to move:
Page 13, line 39.-
for "five lakh".
substitute "ten lakh" (9)
Page 13, lines 41 and 42,-
for"one year".

substitute "two years". (10)



Sir, I have brought these amendments to raise the fine from Rs. 5 lakh to Rs.10 lakh. This is only symbolic because I think the punishment should be
made harsher as has been said by Mr. Chowdhury. The sale of fake products in India have gone up to Rs.22000 crore and the amount that the
Government loses in revenue would be roughly to the extent of Rs.2500 crore. If I may mention, there are certain places in India which are excelling
in the fake products market. These are Sonepat, Ghaziabad, Panipet, Meerut, Ballabhgarh and NCR Region. They have become illegal manufacturing
hubs. Also, Bhagirath Place in Delhi, Indore in Madhya Pradesh, Lucknow and Ahmedabad have become important centres for the production of
counterfeit medicine. Today, this is threatening the lives of people. Therefore, the harshest possible punishment needs to be given. The profits are
windfall because you sell a product manufactured at half the price. You can make the same amount of money as original products.

I may mention that in India, all the important FMCG companies are affected with fake products. These companies are Procter & Gamble, Hindustan
Lever, Colgate, Marico, GlaxoSmithKline, Coca Cola, Pepsico, Gillette and Britania. The fake products imitating them have come out all over the
country.

AST FWl @1 PREAR &l &1 &, 3Ad o @kl A ol Jon delt afde; d aem & s wep 1 & aerd 2 dfisel ag saelliic adl 2ar & 03 So1 3 FraAEed bo
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HON. DEPUTY-SPEAKER: I shall now put Amendment Nos. 9 and 10 to Clause 29 moved by Prof. Saugata Roy to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: The question is:

"That clause 29 stand part of the Bill."

The motion was adopted.
Clause 29 was added to the Bill.
Clauses 30 to 32 were added to the Bill,

Clause 33 Compounding of offence
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
"Page 15, lines 7 and 8,--
for "either before or after”

substitute "before” (24)

The hon. Law Minister is here. How can a case be compounded and an officer can be authorized after institution, prosecution petition before the
court. Here, as per this provision, after the institution of any prosecution be compounded by an officer so authorized by the Director General in such
a manner as may be prescribed. How can it be? We are giving ample chance and opportunity to compound the offence before instituting the
prosecution petition. After instituting the prosecution petition only the court can compound. How can an officer be authorized to compound the case
when the matter is pending before the court? How could it be compounded? So, kindly look into this matter.

HON. DEPUTY-SPEAKER: I shall now put Amendment No. 24 to Clause 33 moved by Shri N.K.Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:

"That clause 33 stand part of the Bill."

The motion was adopted.
Clause 33 was added to the Bill.
Clauses 34 to 43 were added to the Bill.
Clause 1, Enacting Formula and the Long Title were added to the Bill.



HON. DEPUTY-SPEAKER: The hon. Minister may now move that the Bill be passed.
oft JEfaeR urIdre & 3urerst #SIGR, A Y DI Gk
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HON. DEPUTY SPEAKER: Motion moved:

"That the Bill be passed."

PROF. SAUGATA ROY : Sir, I just want to speak for a minute on the Bill. This Bureau of Indian Standards Bill covers only a part of the total gamut of
products that are sold. The main place where standardization is most necessary is in food products. This affects the biggest companies. You would
know that 10 to 12 years ago there was a controversy about pesticides being found in Bisleri manufactured by Coca Cola company. Parliament had to
set up a Committee. You are also aware of the crisis caused by finding lead in Maggie Noodles over which a lot of controversy had taken place.
There are a number of laws under the Ministry which need to be addressed properly. I would like the food products also to be brought within it since
he is bringing in goods, services etc. under this Bill, I would like them to be controlled.

Lastly, he himself mentioned that gold is one item where hall marking is absent.

Sir, 90 per cent of gold is sold without any Hallmark or Agmark. Common people are being taken for a ride. As he mentioned, nine carat gold is being
shown as 22 carat gold. Even with this law, I would like the hon. Minister to spell out now or later as to what he will actually do to implement the
new law or the new powers that the House is giving him unanimously. Without that, Indian people will buy adulterated food. They will eat
adulterated food, buy fake products, look-alike products, wear fake helmets or false helmets and suffer in every way. The Government must give
protection to the consumers so that they will get fair value for the money.
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SHRI P.P. CHAUDHARY (PALI): Sir, I thank you very much for permitting me to ask a clarificatory question. I want to know whether the Bill creates a
possibility of duplicacy of work in case of formulation of standards by BIS and other mandated authorities such as the Food Safety and Standards
Authority of India. Will this lead to divergence of standards and over standardization, especially in respect of processed foods? In the scenario of
conflicting standards or double standardization by different bodies, whose standards will prevail and be implemented and what about the provision to
resolve any conflicting standards or double standardization by the BIS and other bodies?
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HON. DEPUTY-SPEAKER: Shri Ratan Lal Kataria, you have already spoken on this Bill. So, if you want to ask any question, please go ahead.
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"Imprisonment for a term which may extend upto five years or with fine which shall not be less than two crore rupees for the first



contravention and not be less than five crore rupees for the second and subsequent contraventions, but may extend upto twenty times
the value of".

I 8ot A wae 3 gRoa arpa ameeft, ordt At Eae 3zem, e 3zon, Afper wae wwSIT & SMee

SHRI PK. BDU (ALATHUR): Sir, I would like to ask a clarification. Under Powers and Functions of Bureau, under Clause 9, Chapter II, it is said,
"establish branches, offices or agencies in India or outside".

As far as the foreign manufacturers are concerned, they have signed MoU with the BIS. That is our system. But what is the purpose of opening a
branch outside India? Kindly clarify this.
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Seflasfar ameiifddt A5 ais2 &) go1 as waat o 22 & [ et B ¥ oY, Bradt diferied) sifslonsStorar oft &, o1 2nft @ a5y s s 3dsE, Aererer WSS gonr 12 F) Afdvar
amfdbe 3 axs oft amamrer siresn afte 3w e Bréefl, aaft samr setaes smeen, sar usdt A & S Sifa won 9w @53 § R qeer as wener wd ol &, srerr &, 3t
§20qey 361 A SIeN &) St was are frsrre anusft oY fBifier & b asi gamn s3laes snasz dxden) uferer @t sl wrsarg aszoft deft, ag wef

g1, 3ol siforarlen &t T adl & Avewe o siforariar A5 R v adfsr ar & @S sloore $c¥e 3, argeiel Riaedi¥d ¥ wige sifw &y 3, Sor Jen b eftewion 3,
ueifaRur 35 efteasior 31 Aven1y 6 arsi2 3 S-Gl A6l M0al, B 3! ASedt asar a5t wer wwell dier sufdher A5 e 3 dor war en fp dia mfdser d3edt W sieel 3my;
Afdset zaman o1 ager gz 2, Bl apfls, sl o Mif¥e aemar ¥ der &)

& e Burditee &, &3 21aw) S alelol doltell s & afiz Stan b saor war e afey 32 wdl Tt 38 o sra sy Fea adles @oidl, 33 sn S &9) Ry 33 Rseron
AafdeT w2 a8 st 3 il smereltar gl @l tewarg Jon ais g Ay as seren ol el A Fwr gan e, §3 i e & 1 §, dla el B arg v Rer Agor
31 arer @ A2 RN &, sAfPr s vw AR e 8, B s vac gorel on 33 & sz oa a6 vae aoren o Bife wu A 3@ orlad dell| eerag,

HON. DEPUTY-SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.



